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(d) If 10, the IIepe tIIIIen by the GcMmment In thII 
ntgard; and 

(e) the total supply of urea made since 1. and 
likely to be made in 1999? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILISERS (DR. A.K. PATEL) : (a) 
TheIe have been no raporta of shortages of urea In Uttar 
Pradesh. 

(b) Question does not arise. 

(c) to (e) The encIoeed statement gives the availability 
01 urea In the State 01 Uttar Pradesh against their demand 
since 1990. The availability has always been more than 
the demand. However, Ioc:aIiIIed shortagea reported by the 
State in any of the seasons were taken care of by rushing 
supplies from alternative sources including imports. 

For Kharif'98, the assessed requirement of urea for 
U.P. is about 22 lakh metric tonnes. The supply would be 
made accordingly. 

Year 

1990-91 

1991-92 

Statement 

Demand and availability of Urea in 
unar Pradesh 

(Figures in Lakh Mts.) 

DemandlConsumption 

2 

33.49 

33.42 

Availability 

3 

40.61 

39.49 

1982-93 

1993-94 

1994-95 

1995-96 

1996-97 

1997-98 

2 

36.83 

37.91 

39.51 

42.83 

44.43 

48.74 

OIIIc1al ....... Act 

3 

40.15 

44.38 

44.2 

41.95 

49.08 

58.42 

874. SHRI ARIF MOHAMMED KHAN : WiH the 
Minister of HOME AFFAIRS be pleaaed to state: 

(a) the number of cases IlMMItIgated by CBI under 
the Official Secret Act pertaining to the affairs 01 the Union 
Govemment fnlm 1975-76 to 1990-91, year-wise; and 

(b) the number of cases In which prosecution 
was launched and the number of cases In which 
prosecution resutted In conviction 01 the accused persons 
and the number of cases In which trial Is stili pending. 
year-wise? 

THE MINISTER OF HOME .AFFAIRS (SHRI L.K. 
ADVANI) : (a) During the period from 1975 to 1991, a total 
of 19 cases were registered in CBI under the Official 
Secrets Act and irMatigated. Yur-wise break up of cases 
registered is gNen in the encloled Statement. 

(b) Out of the above 19 C8888S, prosecution was 
launched in 8 cases out of which one cue resulted In part 
conviction. The remaining 7 cases are stili under trial in 
vartot.. courts. 

Statement 

S.No. No. of cases No. of cases No. of cases in No. of cases In Remarks 
investigated by in which in which which trial is 
CBI under the Prosecution Prosecution resulted stili pending 
Official Secrel was launched in conviction 

Act (OSA) 

" '" IV V VI 

1975 

RC-3175-F5-1 c... 11M GIoMd. 
2 RC-4175-FS-1 C8Ie was cIoeed. 

1178 to ,. 

NIL 

1111 

RC-2(S)I81-StU-1 Rc-2(S)I81-SlU-I RC-2(S)I81-SIU-1 The cae Is pending I. • 
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I II III IV V 

2 RC-3(S)I81-SIU-U RC-3(S)I81-SIU-U RC-3(S)I81-SIU-U 

1112 

RC-3(S)I82-SIU-1II 

2 RC-2(S)I82-SIU-1II RC-2(S)I82-SIU-1II RC-2(S)I82-SIU-1II 

RC-6(S)l851ACU-V 

2 RC 64185-BOMBAY 

Rc-6(S)l86-ACU-1 Rc-8(S)I86-ACU(I) 

2 RG-7I86-ACU(II) 

3 RC-4186-ACU·1II 

RC-4(S)I87-SIU-1 

2 RC-1 (S)i87 -SIU-I 

3 RC 1I87-SIU(III) 

RC-4(S)I87-SIU-1 

RC-1 (S)I88ISIU-1 

1183 to 1114 

NIL 
1115 

1888 

1987 

Rc-6(S)I86-ACU-1 

RC-4(S)I87JSIU-1 

RG-1 (S)I88ISIU-1 

54 

VI 

The case Is pending trial. 

Suitable administrative action 
against accused racommended 
Including moving them from 
I8I'I8IIiYe poet. 
The cae Me ended In part 
conviction and one ac:c:ueed was 
convicted U/s 5(2) rlw 5(4) of 
OSA 

After ImI'88tIgatIon. no case un-
der OSA was made out. 
The case was ra,rred to deptt. 
recommending 8UItabIe action 
as deemed fit. 

The cae 18 pending trial. 
No prosecution was launched 
u to lack 01 evidence. 
The case was closed. 

The case is pending trial 

The case is pending trial 
The case was Inilially registered 
at P.S. Gandhi Nagar Bellary 
which was sub8equenUy trans-
ferred to Corps of DetectiYe 
(COO) Banglore. On account of 
certain shortcomings In the I~ 
veatlgaIIon conducted by COD, 
the case was entIU8ted to CBI 
for further lnY88tigation. Since 
the Charge Sheet was already 
filed before trial court at Bellar, 
CBI moved the Court for grant 
.of penni88Ion for further enquiry. 
The application remained pend-
Ing tor considerable periOd and 
ulllmately was rejected by CJM, 
Bellary. A Crt. Revision filed In 
High Court Kamataka was also 
rejected. A SLP was filed on 
14.07.82. The same has been 
rejected on 23.03.98 on ground 
of delay. A Revision petition has 
been filed In Hon'bIe Supreme 
Court of India which Is pending 

.. decI8Ion. 
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" m IV 

RC-9(S)I88ISIU-1 RC-9(S)I88ISIU-1 

RC-7(S)I89ISlu-m 

2 RC 4(S)/89-SCBIBombay 

RC-4(S)I911SIU-" RC-4(S)1911SIU-n 

2 RC-13(A)I91-OAD 

Forging VI ... 

875. DR. lAXMlNARAYAN PANDEY: Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether a racket in forging papers for visas has 
been unearthed in New Delhi during March, 1998; 

(b) if so, the details thereof; 

(c) the modus operandi of the culprits; and 

(d) the action taken or proposed to be taken against 
them? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
AOVANI) : (a) to (d) Yes, Sir. On a complaint received 
by Delhi Police, three persons were arrested for their 
allegedly having forged visas in favour of the complainant 
and one of his acquaintances. Delhi Police have 
accordingly registered a case of cheating and forgery 
against the accused persons. The invastigations conducted 
have revealed thai the accUMd UI8d to get printed visa 
stickers from Chennai which were then pasted on the 
paaaporta. 

IndI8n ........ AuocIatIon 

876. SHRI SANOIPAN THORAT : win the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to state : 

(8) whether Indian Sugar MIlIa Aaeociation have 
sought that Mahajen CornmIItees' recomelldallon to 
decontrol of augar priceI IhouId be IICCOfI1*IiId with 

V VI 

1. 

RC-9(S)I88ISIU-1 The cue Is pending trial 

1. 

Case W8I cIoIed 

The cue _ c:Ioaed for want of 
sufficient evidence 

1990 

Nil 

1991 

RC-4(S)I911SIU-n The cue is pending trial 

Regular Departmental ActIon 
(RDA) for major penally has 
been r8COI'IVII8nded against ac-
cused peNOnS RDA Is pending 

imposition of 20% custom duty Met 20% contervaIIIng duty 
on import of sugar; 

(b) if so, the details of Memorandum received by the 
Govemment in this regard; and 

(c) the reaction of the Government thereto particu-
larly 0% duty on Imported sugar .. compared to other 
countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) and (b) No Sir. However, in a joint 
representation dated 24.4.98 from Indian Sugar MI"s 
Association (ISMA) and National Federation of Cooperative 
Sugar Factories ltd. (NFCSF), a ~ has been made 
for imposition of 10% Custom Duty and 10% Countervailing 
duty. 

(c) With effect from 28.4... Government has 
Impoeed a Buic Cuatom Duty of 5% and a countervailing 
duty of As. 8501- per tonne Of! sugar Imports. 

Autonomous .... Demand Comm ..... 

8n. DR. JAYANTA RONGPI : WIll the Mlnlater of 
HOME AFFAIRS be pIuaed to ..... : 

(a) whether any memorandum _ submitted by 
Autonomous State ~nd CommIttee (ASDe) and Kartll 
Students AasocIatIon (KSA) to the Prime MInIster during 
his recent visit to Auam; 

(b) If so, the deIaJIa of auch lMI1'IDfMdum; and 


